
\
IN TH£ Central '-^Df^INISTRATiUE TRIBUN'.L

PRINCIPAL aCNCH

N£J DELHI.

OlA No. 109 8/9 2

Nau Dslhi this ths 2 th day of Apjil»1997

Hon'bls Smt.L A shmi Suaminsthan, rianntaer (0 )

r''-n*ble Shri K,i^uthuki^at, i^eaber ( A)

3hri PartTi-dh Kumar

s/o Shri 3iri Dhar,
OasignatioM Kh/H ,
r/o Qr,No,A29, Bl_ck,35,
P.K.RoadjNau Dalhi.l

Shri Ram ash Kumar
s/o Shri fiansa Ram
^t or arnan j
R/Q ur.No,429,Block-36,
P.K, Road, Nau Dolhi,

Shri Chandar Mohan
s/o Shri Oiuan Nath
Stor amen

Shri Rrishan Lai
s/o Shri Daw Raj,
St or am an

Sh.Uarindgr Kumar
s/o Shri Raj Guru Sharma
Storomen

Sh.Nari Krishans
s/o Shri Ohani Ram
Star an an
H.No,36,Rly,Colony,Nar ela,
Oelhi,

Shri Sukh :?aj
s/o Shri But a Ram,
St jr am an

Sh.Piara Lai Sharma
s/o 3h, Rattan Chand Sharma
S t jr an an

Shri Raj Kumar
s/o Shir Ragha Ram,
St or OT an Eng 5. Bridge

Sh.Abhai Singh
s/o Shri S^jmar Singh
StoramanjBraoch 8 Housa,
Nau Delhi,

Shri T, J, Ociseph
s/o Sh, Joseph
Hou soman,
Rail Yatri Niuas.

Shri Permed Kumar,
s/o Shri Jiuan Singh

(3y advocate Shri B.B.Raval )
... Applicants



—

cinian of India through
General '^anagar, N.rtharn :^ailuay,
3aroda Housa, Nso Oalhi,

... Rasnondant
(None for the respondents )

ORDER (OG-iL)

(Hcn'bla 5mt,Lakshmi SuaminathenI^lanber (3)

3hri Raval,learned counsel for the apolicants

seeks per-niision to uithdrau this OA and to file another

O.A if any grievance arises later,

0.'1, is dismissed as uithdraun uith liberty to

the applicants to agitate the matter in accordance with

laiA if so advised# V

( K, l̂uthuk.um ar) ( omt , L ,k snm i owarn in atTi^n)
ri ember {) r-lembar ( j;


